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IN THE CBNIRAL ADMINISTRAIIVE TRIBUNAL, ALLAHABAD
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Allahabad ; _ated this )gth day of November, 1999
ariginal Application No, 8)4 of 1996
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phool Chand g/o Late sri Kashi Ram,
R/0 Safaiwala, Railway (uarter,
Babina, pistrict Jhansi,
(sci R, P, Tewari, advocate)
o o & > &~ wAPplicent
Versus
p& 1 Union of Indiga
[hrough the pivisiongl Railway Manager,
. (Lentral Railway), Jhansi,
Q 2, u2ivisional Engineer(Central Railway),
1 Jhansi,
3. smt, Maya pevi wife of yri Kishan Lal,
r/© Cantonment Bﬁard, Babina,
vistrictJhansi,
(sri & P, Agrawal, Advocate)
. « o« o« o Respongentsg
vrpgER (Ur_all)

The relief claimed in the UA is for payment of
all the dues payable to the Late sri Kashi Ram, who
died in harness on 20-2-1988 as Gafgman in the Railway,
The applicant claims L0 pe the adopted son of the

\ deceased and by this UA he is claiming payment of

dues payable to the deceased Government servant,
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2, Sci G P, Agrawal, counsel for the applicant states
that the respondents are prepared to pay all the legitimate
dues payable to the heirs of the Late sri Kashi Ham, but

as who would be its rightful claimant has not peen

established,

3. In vyiew of the statement made by the learned

counsel for the respondents, there remains no case
for adjudication py the Tripunal, The OA is dismissed

accordingly with no order as to costs,
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